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IN THE HON’BLE NATIONAL GREEN TRIBUNAL  

AT PRINCIPAL BENCH, DELHI 

 

In O.A. No.  793 of 2022  

 

In the matter of:  

Counicl of Engineer & ors.     ….   Applicants 

vs.  

State of Punjab & ors.      ..     Respondents 

  

Submission regarding Non-compliance to orders dated 07-08-2023 & 

further allowing illegal commercial activities in Green Belt area by the 

Municipal Commissioner of Municipal Corporation Ludhiana by going 

against directions of this Hon’ble Tribunal.    

 

It is most respectfully showeth: 

1. That I, Er. Kapil Dev (Applicant No. 2) in O.A. 861 of 2022 is 

submitting application to non-complaince of orders dated 07-08-2023 

by the Municipal Commissioner of Muncipal Corporation Ludhiana. It 

is pertinent to humbly submit that this Hon’ble Tribunal vide orders 

dated 07-08-2023 has directed as under thus; 

 

Para 22. Accordingly, we constitute another Committee comprising of 

Representatives of Regional Officer MOEF&CC and CPCB and 

representative of PSPCB preferably some officer from Chandigarh to be 

nominated by its Member Secretary and direct the same to meet within 

one month and verify the factual position with respect to averments 

made in the application and aspects mentioned above and suggest 

remedial measures. PSPCB will be the Nodal Agency for coordination 

and compliance. The District Magistrate Ludhiana and Commissioner, 
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Municipal Corporation, Ludhiana shall provide the relevant record and 

extend requisite cooperation to the Committee.  

Para 23: Report be submitted by the newly constituted Joint Committee 

within two months by email at judicial-ngt@gov.in preferably in the form 

of searchable PDF/OCR Supported PDF and not in the form of Image 

PDF.  

Para 24: Further, we have noticed that in the reply filed by the 

Municipal Corporation of Ludhiana, it has been submitted that over the 

last five years, the Corporation has planted more than 150,000 plants 

and shrubs. Such plantation drives are carried out year after year but 

the survival rate is not documented and no tree census is conducted for 

this purpose in the area despite documentation of survival rate and 

census of trees being necessary for taking appropriate remedial 

measures in this regard.  

Para 25: The Municipal Corporation of Ludhiana is stated to be 

maintaining 892 parks and green belts, and to have developed in the 

last year alone, approximately 20 acres of new green belts and parks. 

However, it appears that the details regarding such green belts and 

parks are not publically notified and there is no grievance redressal 

mechanism for redressal of grievances regarding encroachment on the 

same. 

Para 26: The Municipal Corporation of Ludhiana is directed to upload 

the details regarding all the 892 parks and 20 acres of new green belts 

and parks developed on its website/District Administration Website 

within one month from the date of this order with requisite details 

regarding (i) boundaries, length and width and revenue number if any; 

(ii) encroachments if any made and action taken for removal of such 

encroachments and (iii) Grievance redressal mechanism evolved for 

redressing grievances regarding removal of encroachments. The 

Municipal Corporation, Ludhiana is directed to document survival rate of 

the plantation made and conduct census of the trees within municipal 

area within two months and take appropriate remedial measures for 

protection of plantation and trees. 

Para 27: The Commissioner, Municipal Corporation, Ludhiana is 

directed to file Action Taken Report in this regard on or before 
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31.10.2023 by e-mail at judicial-ngt@gov.in preferably in the form of 

searchable PDF/OCR Supported PDF and not in the form of Image PDF. 

Para 28: It may also be observed here that State of Punjab, which has 

always been considered to be progressive and prosperous state 

inhabited by people who lead in the front in all spheres of human 

activities, does not have any law for protection of trees similar to the 

Delhi Trees Preservation Act, 1994 and any law for protection of green 

belts and parks similar to Uttar Pradesh Protection of Trees Act, 1976 

and the Uttar Pradesh Parks, Play grounds and Open Spaces 

(Preservation and Regulation) Act, 1975. For appropriate remediation of 

environmental issues of protection of trees and open spaces, green belts 

and parks involved, we consider it appropriate to request the Chief 

Secretary to Government of Punjab (i) to place the matter before the 

Punjab Legislature for considering the desirability of enacting similar 

legislations and (ii) to issue appropriate administrative instructions for 

protection of trees and open spaces, green belts and parks till the 

enactment of such legislations. 

     

 

2. That despite passing of almost three months from the date of 

directions issued by this Hon’ble Tribunal, the Municipal 

Corporation Ludhiana has failed to upload the details all the 892 

parks and 20 acres of new green belts and parks developed on its 

website/District Administration Website. Further, the no reply is 

found to be uploaded on NGT website by MCL as on date too. Thus, 

the MCL has deliberately & intentionally failed to comply with the 

orders of this court. Such an act by MCL is because of failure in 

encroachments done by private persons/politicians in large number 

of Public Parks coming under the jurisdiction of MCL.  

 

3. That despite knowing the facts that change of use of land belonging 

to parks and greenbelts for some other purpose is against the 

directions of Hon’ble Supreme Court as well as this Hon’ble Tribunal 

but the working of MCL has been contrary to the rule of law leading 
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towards damage to Environment again and again. Recently, the 

Municipal Corporation Ludhiana has allowed one private contractor 

to construct Commercial Shop in the name of “Pet Café” along 

with provision of Pet Clinic on land belonging to Green Belt area 

developed by Ludhiana Improvement Trust. After getting the 

information regarding the same, the Applicant Association 

immediately sent one Notice to the Principal Secretary of Local 

Government Department, Municipal commissioner of Ludhiana as 

well as Chairman of Ludhiana Improvement Trust by citing the 

directions of law as well as reference of this subjudice matter but the 

MCL has failed to remove the structure of commercial shop 

constructed in the Greenbelt area, thus leading towards damage to 

Environment by deliberately and intentionally ignoring the directions 

of Hon’ble Supreme Court as well as this Hon’ble Tribunal. The Copy 

of Notice served by Applicant Association is produced herewith as 

Annexure PA-1. Two Photographs depicting the construction of 

Structure of Commercial Shop in Greenbelt Area backside Zone-D, 

MCL is produced herewith as Annexure PA-2.    

   

4. That the newly appointed committee was directed to visit the 

impugned locations within one month of the date of orders. However 

the Applicants are not aware of any information regarding visit to the 

impugned sites i.e. Encroachments over Greenbelts as done by the 

School as well as Lodhi Club by the new committee as no report has 

been found to be uploaded on NGT website as on date.    

 

 

 

Date: 04-11-2023         Er. Kapil Dev 

Place: Ludhiana        (Petitioner No. 2)         

       (Petitioner in Person) 
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